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CENTRAL AIMINISTRALIVE TRIBUNAL

LUCKNOW BENCH

LUCKNOW

Original #pplicatien Ne. 80 of 1990

Gaya Prasad ané ethers Applicants
Versus

Unien of India & others Respendents.

Shri Manik Sinha Caunsel fer &pplicent.

Shri P. Kumar Brief Holder of Shrid.Srivastava,
fer Respondents.

Col ame

Hon. Mr. Jugtice U.C. Srivastava, V.C,
Heén., Mr. K, Obayva, Agm,Member,

(Hen. Mr . Justice U.C. Srivastava,V.C.)

The grievance of the am:zgeiicants is that the
applicents whe have been werking as Safaiwalas, were
excluded frem the selection which teek place en 13/12.0ck

1988,

2, The applicants have worked as Casual labeurs,

the applicant We., 1 frem the year 1971 to 1989 and the
applicant Ne. 2 frem the year 1975 te 1989. The applicant
Ne. 1 has werked fer 277 éays while the applicantg Ne. 2
has workeé@ fer 347 éays.The letter of interview fer
preparation of panel of the casuallabeurs whe have
camplete® 120 éays was semt by the D.R.,M. threugh
Carriage ené Waden Superintendent Faizakad and was net
delivered te the applicant We. 1, theygh earlier in the
year 1983 the applicant wos called in the year 1983 fer
the gaidpurp@ e.The spplicant has keen making representa-

tiens kut he has been excluded and the juniers have
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been regularised. The applicent No. 2 appeared in the
en 16.7.83
screening test/but he was net infermed abeut his

selectien, and again he attended the interview en

11.5.87 But ne result was ever communicateé te him

3. Accerding te the respendents, the applicrt Ne. 1

wéﬁke@ fer 128 d ays ané applibant.N@. 2 for 162 éays
But even then they have werked for mere than 120 days
anéd the figure given by the applicants dsees nét1;ally
with thfigure: The applicant has'beén excluded, theugh
he has been working since leng. Acceordingly, the respende.
nts are directed t@-scruéiniﬁﬁ the papers of he applic@nts
of his werking and the applicants mayalse ke asseciasted

with the samez and in case the applicants have werked

fer requisite peried, their case may be censidered .-
within 3 menths ef the cemmunicstien ef thig erder.
Even otherwise the gpplicants have served the d epartment
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and there is no reasen i@h@t giving appeintment to the

applicants as juniers have been retained in servics,

4.  4&pplicatien stands dispesed of ag above, No order

as L9 Cogstse. _ Zé;////}/

Viee Chairman

Lucknew: Dated 4,2,23.




